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Production, sub~idy to the extent of 25% 
for sma 11 farmers, 33-1 /3% for marginal 
farmers and 50% for tribal tarmers is 
admlsstbte for individual minor irrigation 
schemes. Another centrally-sponsored 
schem~ entitled 'Encouraging irrigation 
through the use of sprmklers/.dnp system, 
bydram1 water turbines, man. or animal 
operated pumps' provides for subsidy to 
the extent of 25% to small farmers. 33-1/ 
3% to marginal farmers and 50% to be 
small and marginal farmers belonging to 
scheduled castes and scheduled tribes for 
instalhtion of water s:avmg devices for 
irrigation. There is, however, no propo11al 
to give interest free bank loans to farmers 
for irrigation purposes. 

Innstment by financial Institutions in 
West Bengal 

9898. SHRI SANAT KUNAR MAN-
DAL : Will the Minister of FINANCE be 
plesed to state : 

(a) whether it is a fact that various 
all India fina1cial institutions have 'dis-
criminatory' investment pohc•es for Invest-
ment in West Bengal ; 

(b) if 10; the reasons therefor; and 

(c) the corrective measures Gevern· 
ment propose to take in the matter in 
view of mounting unemployment in West 
Bengal ? 

THE MINISTER OF STATE IN THE 
DEPARlMENT OF ECONOMIC AFFA-
IR~ IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) to 
(c) All India Financial Iast1 1utions do not 
adopt any discriminatory policy for exteod-
ina financial usistance in any State. State-
w1se distribution of assistance of financial 
institutions depend9r upon the number of 
applications for viable projects originating 
from different States and, inter-alia locati-
onal decisions of entrepreneurs. Locati-
onal decision• of entrepreneurs in turn de-
pend upon factors which lac'ude avtlablfi. 
ty of •killed labour, power and other 
infrastructural facihtiea. 

With a view to encouraging industria1l· 
satiC'n in specified backward areas, institut-
ions provide fiaanc1al assistance on con· 
cessional terms to units set up in the 
backward areas. 

Cases or Tax-evasion 

9899. SHRI MOHANBHAI PATEL: 

SHRI CHINTAMANI JENA: 

WiJl the Minister of FINANCE be 
pleased to state : 

(a) the number of tax-evasion cases 
pending before the different courts at pre-
sent: 

(b) since when these cases are pend· 
ing; 

(c) whether Government propose to 
set up special courts to deal with tax evad-
ers more effectively; and 

(d) if 10, the details of the decision 
taken in this regard 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (d) There arc 4711 
cases of anti smuggling and Central excise 
evasion pending disposal before different 
courts-the oldest one pending since 1961. 

(c) and (d) Setting up of Special cou-
rts is done by the State Governments. The 
following States/Union Terrllones have 
set up special courts for trial of economic 
offences. 

Andbra Pradesh 

Bihar 

Karnataka 

Kera ta 

Madhya Pradesh 

Orissa 

Rajas than 

Tamil Nadu 
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Uttar Pardesh and 

Delhi. 

Lower Damodar Reclamation Projed 

9900. SHRI HANNAN MOLLAH · 
Will the Minister of WATER RESOUR: 
CBS be pleased to state : 

(a) whether a major part of South 
Boogal is facing many problems due to 
incompJction of the Lower Damodar 
Reclamation Project; 

(b) if so, the reasons for delay in the 
completion of the Project; 

(c) the progress and the present stage 
of the Project; and 

(d) the effective steps being taken for 
Its earJy completion ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a} to (d) 
The scheme for the improvement of 
drainage in the Lower Damodar Area in 
three stages at an estimated cost of Rs. 
34.14 crorea was prepared by the Govern-
ment of. West Bengal In 1971. The stage-I 
for the channelisation of Amta channel 
was almost completed at an expenditure 
of about Rs. 22 crores. The execution of 
this scheme was however, suspended due 
to public opposition in the yoar 1976-77. 
An expert committee was set up to go 
into the demands of tho public. On tho 
advice of the experts committee. a revised 
scheme was drawn up for Rs. 14.40 
crores. This revised scheme was conside-
red by the Advisory Committee of tho 
Ministry of Water Resources In us meet· 
lng held in January, 1988 and found 
tochno-economically feasible. The formal 
approval of the Plannin& Commission is 
awaited. The Government or West Bengal 
propose to take up this revised scheme 
durins 1988-89 with a budget provision 
of Rs. 75 lakbs. 

Payment of Polfclea under ·•Jenan-
Mitra" 

~?I: SHRI H. G. RAMULU : Will 
the Mmaster of FINANCE be pleased to 
state : 

(a) whether it is a fact that the Life 
losura~ce Corporation of Indja, Kanpur 
bas W&JVed or the provision and applic-
ability or clause 4 (b) of rules of the Life 
Insurance Corporation in the matter of 
settlement of death claims arising out of 
the policies under "Jeevan-Mitra"; 

. (b) if so, the detaill and number of 
claims so. settled by the Life Insurance 
Corporation, Kanpur during the last •ix 
months including tho amount paid in each 
case; 

(c) tho total number of similar claims 
made by the claimants all over the coun. 
try and denied by the Life Insurance 
Corporation during the last two years· 
and • 

(d) the steps proposed to be taken to 
waive the provision of clause 4(b) of the 
said rules to avoid discrimination between 
men and women poJicy-holders ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Installed capacity of captive generators 
in NTC in eastern zone 

9902. SHRI LAitSHMAN MALLICK: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the number of textile ml11s under 
the National Textile Corporation in tlae 
Eastern region which bavo captive aenera-
tors to overcome power problrms; and 

(b) the 1=ower requirements of thcao 
mills separately and thca, Installed capac,ity 
of the captive generatofs in each caao 1 




